FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTIAL AN D/OR
COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY IN THE FIELD OF REAL ESTATE ON COMMISSION
BASIS AT DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

. No. RELEVANT PARTICULARS
L Name of the corporate debtor along with| MOHANBIR HI-TECH BUILD PRIVATE LIMITED
PAN & CIN/ LLP-Ne. CIN: U70102DL2014PTC271340
PAN: AAJCM6196R
% Address of the registered office Regd. Office: Dev House, 260-261, Tribhuvan Complex,
Ishwar Nagar, New Friends Colony, New Delhi, India, 110065.
3. URL of website Not available
4. Details of place where majority of fixed | Village Morta, Pargana Jalalabad, Tehsil & District
assets are located Ghaziabad
5. Installed capacity of main products/ | The Corporate Debtor has no installed capacity for its main
services products/services.
6.  |Quantity and value of main products/| Not Applicable
services sold in last financial year
7. Number of employees/ workmen No information available
8.  |Further details including last available| Details can be sought by sending email
financial statements (with schedules) of two | at cirp.mohanbir@npvinsolvency.in
years, lists of creditors are available at URL:
9. Eligibility for resolution applicants under | Details can  be sought by sending email
section 25(2)(h) of the Code is available at | at cirp.mohanbir@npvinsolvency.in
URL:
10. |Last date for receipt of expression of interest | 21-02-2026
n. |Date of issue of provisional list of| 24-02-2026
prospective resolution applicants
12.  |Last date for submission of objections to| 01-03-2026
provisional list
13.  [Date of issue of final list of prospective | 03-03-2026
resolution applicants
14.  |Date of issue of information memorandum, | 05-03-2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15.  [Last date for submission of resolution plans | 04-04-2026
16. Process email id to submit Expression of cigp.mo_han]_m@npvinsolvency.i_n
Interest
17. | Details of the corporate debtor's registration | Not Registered with MSME.
status as MSME.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director — Mr. Atul Tandon
Appointed as Deemed Resolution Professional

In the Matter of Mohanbir Hi-Tech Build Private Limited

IBEI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA validity up to: 31.12.2026

Address - 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel

Date: 06.02.2026

Place: New Delhi

Thaltej, Ahmadabad, Gujarat — 380059.

Email for Correspondence - cirp.mohanbir@npvinsolvency.in



% Tt

Il o121l 6 TE, 2026

7

Day and Date

Friday, January 30, 2026

Friday, February 06, 2026

Friday, February 13, 2026

Monday, March 02, 2026

Tuesday, March 10, 2026

Thursday, March 12, 2026

Friday, March 20, 2026

Wednesday, March 25, 2026

Friday, March 27, 2026

Friday, March 27, 2026

Monday, March 30, 2026

| Wednesday, April 15, 2026

Wednesday, April 29, 2026

Thursday, May 07, 2026

Thursday, May 07, 2026

V. FINANCIAL ARRANGEMENTS along with the associated interest.
1. In terms of Regulation 25(1) of the SEBI (SAST) Regulations, the Acquirers have adequate financial resources and have made 6. In accordance with Regulation 23 (1) of the SEBI (SAST) Regulations, this Offer, shall not be withdrawn except under the
firm financial arrangements for the implementation of the Offer in full out of their own sources/ Net-worth and no borrowings from following circumstances:
any Bank and/ or Financial Institutions are envisaged. The Acquirers have sufficient resources to meet their obligations in full for 6.1.  If statutory approvals required for this Offer or for acquisition of Sale Shares as stipulated under the Share Purchase Agreement
this Offer, the details of which are outlined as below: are refused, provided these requirements for approval have been disclosed in the Detailed Public Statement and the Letter of
1.1. CA Geeta Narang, (Membership Number ‘636343’ and Firm Registration Number ‘030750N’), proprietor of Geeta & Co, Offer. However, itis essential to note that the Acquirers are not permitted to withdraw this Offer based on the Public Announcement
Chartered Accountants, bearing vide certificate dated Friday, January 30, 2026, has certified that the Acquirer 1, Acquirer 2, if the proposed acquisition through the Preferential Issue does not succeed. Public Shareholders are requested to note that,
and Acquirer 3 have sufficient resources to meet the full obligations of the Offer. except for being in receipt of the In-Principal Approval from BSE Limited, as on the date of this Detailed Public Statement, there
1.2.  CA Priyank Rakeshbhai Lalcheta, (Membership Number ‘199751 and Firm Registration Number ‘153541W’), proprietor at P R are no statutory or other approvals required to implement the Offer.
Lalcheta & CO, Chartered Accountants has certified that the Acquirer 4 has sufficient resources to meet the full obligations of 6.2. The Acquirers, being a natural person, have died.
the Offer. 6.3. Any condition stipulated in the Share Purchase Agreement attracting the obligation to make the Open Offer is not met for reasons
2. The maximum consideration payable by Acquirers to acquire 1,12,72,300 Offer Shares, representing 26.00% of the Expanded outside the reasonable control of the Acquirers, and such Share Purchase Agreement is rescinded, subject to such conditions
Voting Share Capital of the Target Company, at an offer price of ¥12.00/- per Offer Share, to the Public Shareholders of the having been specifically disclosed in this Detailed Public Statement and the Letter of Offer.
Target Company, payable in cash, assuming full acceptance aggregating to a maximum consideration of aggregating to an 6.4. If SEBI determines that circumstances merit the withdrawal of the Offer, in which case SEBI shall issue a reasoned order permitting
amount of 313,52,67,600.00/-. In accordance with Regulation 17 of the SEBI (SAST) Regulations, Acquirers have opened an the withdrawal, which will be published on SEBI's official website.
Escrow Account under the name and stglle of 'SJ - Open Qﬁer E§cr0w Accou.nt’ with Axis Bank L,'m'ted and have deposited In the event of the withdrawal of this Offer, the Acquirers shall, through the Manager to the Offer, within 2 Working Days of such
%3,40,22,000.00/- .e., more than 25.00% of the total consideration payable in the Offer, assuming full acceptance. withdrawal, make an announcement in the Newspapers in which the Detailed Public Statement for this Offer was published,
3. The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly empowered providing the grounds and reasons for the withdrawal. Simultaneously with the announcement, the Acquirers shall inform in
to realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations. writing the SEBI, BSE Limited, and the Target Company at its registered office.
4. The Acquirers have confirmed that they have, and they will continue to have, and maintain sufficient means and firm arrangements ViIL. TENTATIVE SCHEDULE OF ACTIVITY
to enable compliance with their payment obligations under the Offer. Activity I
5. ]n case of upward revision of the Offer Pr'ice and/pr the Offe'r Size, the Acquirers would deposit app ropriat.e additiona! amount Date of issue of the Public Announcement
into an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting such — - - -
revision. Publication of Detailed Public Statement in the newspapers
6. Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the Chartered Last date for filing of the Draft Letter of Offer with SEBI
Accountant, the Manager is satisfied about the ability of Acquirers to fulfill their obligations in respect of this Offer in accordance Last date for public announcement for a Competing Offer
with the provisions of SEBI (SAST) Regulations. Last date for receipt of SEBI observations on the Draft Letter of Offer (in the event
VI STATUTORY AND OTHER APPROVALS SEBI has not sought clarifications or additional information from the Manager)
1, The Underlying Transactions are subject to the conditions specified under the Agreements, as specifically addressed under |dentified Date*
sub-paragraphs 4.6.1.,4.6.2., 4.6.3. of Paragraph 4 titled as ‘Details of the Offer under Part Il of this Detailed Public Statement. Last date by which the Letter of Offer after duly incorporating SEBI's comments to the
Further, except for being in receipt of approval of BSE Limited in respect of Proposed Preferential Issue, there are no statutory Draft Letter of Offer, is required to be dispatched to the Public Shareholders whose
approvals required to complete this Offer. However, in case of any such statutory approvals are required by Acquirers at a later names appear on the register of members on the Identified Date
date before the eXpiry of the Tendering Period, this Offer shall be SUbjeCt to such apprOVals and Acquirers shall make the Last Date by which the committee of the independent directors of the Target Company
necessary applications for such statutory approvals. shall give its recommendation on the Offer to the Public Shareholders
2. All Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required, if any, to Last date for upward revision of the Offer price/ Offer size
tender the Offer Shares (including W|Ithout limitation, tlhe approval from the Reserve Bank of India) and §ubm|t sugh approvals, Last date of publication of the Offer opening public announcement, announcing the
anng with the' other documgnts required to acce.pt th'|s Offer. In the evgnt such approvals are npt submitted, Acquirers reserve schedule of activities of this Offer, status of statutory and other approvals, if any, and
the‘rlght .to rejgct such ngty Shares tendergd in t‘hIS Offer. Further, if the holders gf the Equity Shares who are nqt persons procedure for tendering acceptances, in the newspapers in which this Detailed Public
resident in India had required any approvals (including from the Reserve Bank of India, or any other regulatory body) in respect Statement has been published |
of the Equity Shares held by them, they will be required to submit such previous approvals, that they would have obtained for - — - -
holding the Equity Shares, to tender the Offer Shares, along with the other documents required to be tendered to accept this Date of commencement of Tendering Period (‘Offer Opening Date’)
Offer. In the event such approvals are not submitted, Acquirers reserve the right to reject such Offer Shares. Date of expiry of Tendering Period (‘Offer Closing Date’)
3. The Acquirers shall complete all procedures relating to payment of consideration under this Offer within a period of 10 Working Date by which all requirements including payment of consideration, rejection/acceptance
Days from the date of expiry of the Tendering Period to those Public Shareholders who have tendered Equity Shares and are and retum of Equity Shares to the Public Shareholders of the Target Company whose
found valid and are accepted for acquisition by Acquirers. Equity Shares have been rejected in this Offer
4. The Acquirers in terms of Regulation 18(11) of SEBI (SAST) Regulations, are responsible to pursue all statutory approvals in order Last date for publication of the post-Open Offer public announcement in the Newspapers
to complete this Offer without any default, neglect or delay. In the event, the Acquirers are unable to make the payment to the Last date for filing the post-Offer report with SEBI
Public Shareholders who have accepted this Offer within such period owing to non-receipt of statutory approvals required by *ldentified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter of Offer
the Acquirers, SEBI may, where it is satisfied that such non-receipt was not attributable to any wilful default, failure or neglect would be sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders (even if they
on the part of the Acquirers to diligently pursue such approvals, grant extension of time for making payments, subject to the acquire Equity Shares and become shareholders of the Target Company after the Identified Date) are eligible to participate
Acquirers agreeing to pay interest to the shareholders for the delay at such rate as may be specified. In addition, where any in this Offer any time during the Tendering Period.
statutory approval extends to some but not all the Public Shareholders, the Acquirers shall have the option to make payment VIIL PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER
to such Public Shareholders in respect of whom no statutory approvals are required to complete this Offer. Consequently, o . . . -
payment of consideration to the Public Shareholders of the T;yrget Company whose Equity Shares have been accepted in th?/s B The Cpen Offerwill be |mp!ement§d by t.hg_Acqu_lrers ”,]r(.)UQh the Stock E?(change Mechanism malde available by the B.SE Limited
Offer as well as the return of the Equity Shares not accepted by the Acquirers may be delayed. in the form of a separate window (Acqlwsmon Window'), in accordancg with SEBI (SAST) Regulatlons anq the SEBI Circular CIR/
) o ) ; ) ) ) ) CFD/POLICYCELL/1/2015 dated April 13, 2015, as amended from time to time, read with the SEBI Circular CFD/DCR2/CIR/
5. Inaccordance with the provisions of Regulation 18(114) of the SEBI (SAST) Regulations, ifthere is any delay in making payment P12016/131 dated December 9, 2016, as amended from time to time and SEBI Circular SEBUHOICFD/ DCR-HIICIRIP/2021/
to the Public Shargholders who hgve agcepted this Offer, the Acqylrers W|||Ibe. liable to pay .lnterest at the rate of 10.00% per 615 dated August 13, 2021 and SEBI master circular SEBVHO/CFD/PoD-1/P/ CIR/2023/31 dated February 16, 2023, as
annum for the period of delay. This obllgatilon to pay mtert_as_t '? without prejudice to gny action that the SEB.' may tak_e under amended from time to time and notices/ guidelines issued by BSE and the Clearing Corporation in relation to the mechanism/
Regulation 32 OT the SEBI <SA$T), Regulations. H.owever,.lt. IS |mponant fo note that if the delay in payment is not attributable process for the acquisition of shares through the stock exchange pursuant to the tender offers under takeovers, buy back and
o a”Y act of omission or comm|33|on by the Acqu'lrer.s, orif it arllses due fo regsons or circumstances beyond the CO””?' of the delisting, as amended and updated from time to time (‘Acquisition Window Circulars’). The facility for acquisition of Equity Shares
AC‘_*“'“”S' SEBI r.r;)Ty %:ant a wa|verrtfr<?r1t1 t?; :)?rilgathﬂ E)O pay '?tZrESt'dPUbI'C Sr]ha;rr]ehoIQers shtoulf T’e iwafrg tlhat \(’;’h"e sucrl through the stock exchange mechanism pursuant to the Offer shall be available on BSE in the form of the Acquisition Window.
Waners are possible, fere 1S no certainty fat iney il be granted, and as Such, fhere 15 a potential sk of delayed paymemt As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated December 03, 2018,

Place: Mumbai
Date: Thursday, February 05, 2026

bearing reference number ‘PR 49/2018’, requests for transfer of securities shall not be processed unless the securities are held
in dematerialized form with a depository with effect from April 01, 2019. However, in accordance with SEBI bearing reference
number ‘SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020", shareholders holding securities in physical form are
allowed to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations.
Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this
Offer as per the provisions of the SEBI (SAST) Regulations.

All Public Shareholders, registered or unregistered, holding the Equity Shares in dematerialized form or holding locked-in Equity
Shares are eligible to participate in this Offer at any time during the period from the Offer Opening Date and Offer Closing Date
before the closure of the Tendering Period. All Public Shareholders who have acquired Equity Shares, but whose names do not
appear in the register of members of the Target Company on the Identified Date, or unregistered owners or those who have
acquired Equity Shares after the Identified Date, or those who have not received the Letter of Offer, may also participate in this
Offer. The accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed
receipt of the Letter of Offer by any such person will not invalidate the Offer in any way.

The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE Limited in
the form of a separate window as provided under the SEBI (SAST) Regulations read with Acquisition Window Circulars.

BSE Limited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares in the Offer. The Acquirers have
appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the Open Offer, through whom the purchases
and the settlement of the Offer shall be made. The contact details of the Buying Broker are as mentioned below:

Nikunj Stock Brokers Limited

Address: A-92, Gf, Left Portion, Kamla Nagar, New Delhi - 110007, India,

Email: complianceofficer@nikunjonline.com

Tel: 011-47030000-01

All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective
stockbrokers (‘Selling Brokers’) within the normal trading hours of the secondary market, during the Tendering Period.

The cumulative quantity tendered shall be displayed on Designated Stock Exchange’s website accessible at www.bseindia.com
throughout the trading session at specific intervals by Designated Stock Exchange during the Tendering Period.

Equity Shares should not be submitted / tendered to the Manager, the Acquirers, or the Target Company
THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARESIN THE OFFER WILL BE AVAILABLE IN THELETTER OF OFFER.
OTHER INFORMATION

The Acquirers accept full and final responsibility for the information contained in the Public Announcement and this Detailed Public
Statement and for their obligations as laid down in SEBI (SAST) Regulations. All information pertaining to the Target Company has
been obtained from publicly available sources, and the accuracy thereof has not been independently verified by the Manager.

The Acquirers have appointed Integrated Registry Management Services Private Limited, as the Registrar, having office at No
2nd Floor, Kences Towers, 1, Ramakrishna Street, T. Nagar - 600017, Chennai, India, bearing contact details such as contact
number ‘044 - 28143045/46’, Email Address ‘gopi@integratedindia.in’ and website ‘www.integratedindia.in’. The Contact
Person Mr. J. Gopinath can be contacted via telephone at +91-044 - 28143045/46 or by email at gopi@integratedindia.in, on
working days (except Saturdays, Sundays, and all public holidays).

Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Acquirers have appointed Diggi Corporate Advisors Private
Limited as the Manager, having office at 912, Corporate Annexe Sonawala Road, Goregaon East, Mumbai, Mumbai City —
400063, Maharashtra, India, bearing contact details such as contact number +91-9867693581, Email Address
openoffer@diggicorporate.com and website www.diggicorporate.com. The Contact Person Mr. Tarun Prakash Dhandh can be
contacted via telephone at +91-9867693581 or by email at openoffer@diggicorporate.com, on working days (except Saturdays,
Sundays, and all public holidays).

This Detailed Public Statement will be available and accessible on the website of the Manager at www.diggicorporate.com and
is also expected to be available on the website of SEBI at www.sebi.gov.in and BSE at www.bseindia.com.

—
\/

LiLit] AGrnTisEgEe

Diggi Corporate Advisors Private Limited

Principal Place of Business: 912, Corporate Annexe Sonawala Road,
Goregaon East, Mumbai, Mumbai City — 400063, Maharashtra, India
Contact Person: Mr. Shreyansh Dave

Contact Number: +91 98676 93581

Email Address: openoffer@diggicorporate.com

Investor grievance Email Address: info@diggicorporate.com
Corporate Identification Number: U64990MH2022PTC382904

SEBI Registration Number: INM000013332

Validity: Permanent
On behalf of all the Acquirers

sd/-
Mr. Pintu Kanjibhai Kalvadia
(Acquirer 1)
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PRABHAT SECURITIES LIMITED

CIN: L22022UP18RZPLCISTED E-Makl:prabhatseciribesiomail. com
R 1IEET0 A, Kaushalpurl, Hanpur-208 012
Ph; 051 2-252634 7 WEB:hilps 'www. prabhatsecurtiesiic. o ind
UNALDHTED RESULTS FOR THE QUARTER ENOED 0N 31" Decaimbses, 2055
Al Borits, by Lakhs

21| Partacubirs Cuarter | Year - anded| Comesponding
Mo anded 31° | 31" #arch, | 2 manths ended
Diascamibar, ] in the provicas
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L (21 L H

@) The shove s &n exirac of he delaied Sormat of Quarisdy/An nual Financial Feasulls liled wih the
Stock Exchanges under Regulation 33 of {he SERI Listing and Ciher Digclosyre Reguiremenis)
Raguations. 215, Tha full format of the Guaredy/Annuad Finarcial Resulis s available on the
wabsltes of tha Sock Exchange{s| and "'"? :-1El:| anlity

F o F‘FIA.E HAT SECURITIES LIMITED #jji-

FLAM."'. BOAR T KOLES H Wk &

DIN; (02227 T14) ﬁ"v

(AMNAGING DIRECTOR)

Place: Xanpur
Daie: 05.02 2028

Minda Corporation llllllll':!ﬂ
CIN: L74899D115985PLCO20401
Registered Office: A-15, Ashok Vihar, Phase-l, Delhi-110052
Corporate Office: D-6-11, Sector = 59, Noida = 201301, Uttar Pradesh,
Telephone: +91-0120 -£442500
Website: www sparkminda.com, E-mail: investor@mindacorporation.com

NOTICE

Pursuant to the provisions of the Companies Act, 2013 and Regulations
42 of SEBI (Listing Obligations and Disclosures Reguirements)
Regulations, 2015, it is hereby informed that the Record Date for the
purpose of payment of Interim Dividend for the year 2025-26 @ 30% i.e
Rs. 0.60/- per share on 239,079,428 equity shares of Rs, 2/- sach has
been fixed as Friday, February 13, 2026.
Members whose name shall appear in the Register of Members/
Beneficial Owners’ as on the record date shall be entitled to receive
the interim dividend. Dividend shall be paid/dispatched on or before
Friday, March 06, 2026,
By order of the Board
For Minda Corporation Limited

Sd/-
Place :MNoida Pardeep Mann
Date: 05 February, 2026 Company Secretary

TITAN SECURITIES LIMITED
CIN : L671200L1923PLE0O52050
Regd. Office:- A-2/3, II* FLODR LUSA TOWER, AZADPUR,
DELHI-110033
Phone No. 011-27674181 | Fax No. +91-11-47619811

POSSESSION NOTICE [Rule 8(1)] [For Inmovable Property]
The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of the powers under the said Act and Security Interest
(Enforcement) Rules, 2002, issued a demand notice dated 03.12.2025 calling upon the
(Borrowers) Mr. Neeraj Kumar S/o Bhopal Singh and Mrs. Rajendri Devi W/o
Mr. Neeraj Kumar and (Guarantors) Mrs. Sunita Devi W/o Mr. Dheer Singh Anuj Kumar
Slo Kunwar Pal to repay the amount mentioned in the notice being Rs.12,13,361/-
(Rupees Twelve lakh Thirteen thousand Three hundred sixty one only) with further
interest at contractual rates, till date of realization within 60 days from the date of the said
notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred under Section 13(4) of the said Act read with
Rule 8 of the (Security Interest Enforcement Rules, 2002) on this the 2nd day of February
of the year 2026.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Can Fin Homes
Ltd for an amount of Rs.12,13,361/- (Rupees Twelve lakh Thirteen thousand Three
hundred sixty one only) andinterestthereon.

Description of immovable property
A residential house on plot no 81/17, Gali No 16, khasra no. 508/29, Tehri Visthapit Area,
Shivalik Nagar, Ranipur, Paragana Jwalapur Haridwar Uttarakhand 249407
Boundaries:
East: House of other
North: Rasta 10’

Date: 05.02.2026,
Place: Haridwar

West: Water Nali
South: House of Manoj

Sd/-, Authorised Officer,
Can Fin Homes Ltd.

Email 10: titan securitiesi@yahoo.com
SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES OF

TITAN SECURITIES LIMITED

In continuation to SEBI Circular No. SEBIHO/MIRSD/MIRSD-PoD/P/
CIR/2025/97 dated July 02, 2025, notice is hereby given that, in order to
faciitate ease of investing for investors and to safequard their ights in securities
purchased by them, SEBI vide its Circular No. HO/38/13/11(2)2026-MIRSD-
POD/I/3750/2026 dated Januwary 30, 2026, has opened another special
window only for transler and dematerialisation (“demat”) of physical
securities which were sold/purchased prior to April 01, 2019

The said special window shall remain open for @ perod of one year from
February 05, 2026 to February 04, 2027 This special window shall also be
available for transfer requests that were submitted earlier and were rejected
J refurned / not attended to due to deficiencies in documents, process, or
otherwise,

Investors who were unable to meet the earlier deadline of January 06, 2026

may now avail of this opportunity by furnishing the requisite documents to

the Company’s Registrar and Transter Agent BEETAL Financial & Computer

Services Pvi. Lid., BEETAL HOUSE, 3rd Floor, 99 Madangir, Behind LSC,

Mew Delhi — 110062, Tel.: 011-429539000, 011-29961281-283 and Email:
beetalrtaczgmail.com.

For Titan Securities Limited

Sdy/-

Akansha Sharma

(Company Secretary & Compliance Officer)

Place: Defhi
Date: 05/02/2026

SEWA GRIH RIN LIMITED

Corprarate office Address: Building Mo. &, Tower C, 8th Floor,
OLF Gyber Gity, Guregram 122002

Umther Section 13(2) of the Secarization And Reconsiraciion of Financial Assets And
Enforcement Of Security Inferest Act, 2002 read wﬂh HME 3 {1} of the Security Inferesi
{Enforcement) Rules, 2002

thie undersigred is e Alharized Officer of SEWA GRIH AN LIMITED under SeCurtization
And Reconstruction (4 Financial Assets And Enforcement of Secunity Interest Act, 2002 (the
said Act). In exercisa of powers confered dnder Sachon 130120 of the said Act read with Rula
o of tha Gecurity Inbarast |Enforcement] Rules, 2002, the Authoreed Oificer has issuad Dermand
Mobces nder section 1302) of the sad A, caling woon e iefowing Borrowed|s) (he “5aid
I:'IIIIH{I'HETI:S:I' b, o repay ihe smounis mentioned in ihe respective Demand Motice(s) ssued 1o
them that ara also given befow, In conmectan wilh above, Motice is hereby given, ance again, 1o
the said Borrower{s) b pay 1o SEWA GRIH RIN LIMITED, within 60 days fram tha publication of
this Noboe, - amounts indcaled Renein Delow, ogelser with Turlner interest as dotaised 1n 1k Said
Demand Modicefs), from the datels) menbioned below tll the date of payment and'or realizaton
anaqln under the kaan agreement read with other documentsfwritings, if amy, executad by the sald

arrwer( 5). A5 saoiwity far due repayrmént of tha loan, i Tallowni asssts have baen morbgaged
1o SEWAGRIH RIN LIMITED Ly the said Borrower(s) respeclivedy.

&t | Loam Account Mo. / Hame of Borrower
T | Guarantor Date and Amount of Demand Nolice
03-02-200%8

1. |Loan Accoant Na.: H2CPOODODSO19480
R, 16,08,674.50 (Rupees Sixt=an Lakh Eighi

1. Shel Punest Kumar, Son of Shel Rankir
Thausand Six Hundred Sewenty-Fowr and Fifty

Skngh
2. Smt. Renu, Wite of Shri Pumil Kumar Paise only) 25 on Date 02.02, 2026

Description of Secured Aszets (Immovable Praperty]; Flat Mo, &=150°01, Ground Floar, Ashra
Type-1_ Sector 44, Mandola Wihar, Ghazsiabad, Uar Pradesh. The area of the morlgaged
proparly {plol) is 307 4q, 1. Boundaries: Easl — Block &, West — Salrcass [ Flal Na_ A-105/04,
Narih — 26 Feet Road, South— Fat ho. 10502

Form No, ING-26

[Pursuant o Rule 30 of the Companies (Intorporation) Rules, 2014)

BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR (NORTHERN REGION)

In the matter of the Companies Act, 2013, Section 13{4) of the

Companies Act, 2013 and Rule 30(5)(a) of the Companies
{Incorporation ) Hules, 2014, as amended

nd
In the matter of Pamami Fur‘npﬁand Project Private Limited (CIM:
U74899DL1984PTC018126), a Company existing under the
Companies Act, 2013 and having its registered office at 4634/1,
Building No. 19, Ansari Road, Darya Ganj, New Delhi-110002
NOTICE

Notice is hereby given to the general public that the Applicant
Company proposes o make an application o the Central
Government, power delegated to Regional Director, under Section
13i4) of the Companies Act, 2013 seeking confirmation of alteration
of the Memorandum of Association of the Applicant Company in
terms of the Special Resolution passed at the Extra-ordinary
General Meeting held on 27" January, 2026 lo enable the Applicant
Company to change its registered office from *National Capital
Termtory of Delhi” to "State of Haryana”

Any person whose interast is likely to be affected by the proposed
change of the registered office of the Applicant Company may deliver
its concerns either on MCA-21 porlal (www.meca.gov.in) by filing
investor complaint form or cause (o be delivered or sent by registered
post of his/her obligation supported by an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Direclor,
Morthern Region, Ministry of Corporate Affairs, having its office at
B-2 Wing, 2m Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi - 110003, within 14 (fourteen ) days of the date
of publication of this Notice, with a copy to the Applicant Company at

its registered office at the address mentioned above
For and on behalf of
Farnami Pump and Project Private Limited
Sdl-
Satish Parnami (Director)
DIN; 00342600

Date: 5™ February, 2026
Place: New Delhi

FORM No.1

DEBTS RECOVERY TRIBUNAL LUCKNOW
(Area of Jurisdiction - Part of Uttar Pradesh)
OFFICE OF THE RECOVERY OFFICER
600/1, University Road, Near Hanuman Setu Mandir, Lucknow - 226 007

DRC No. 307/2023/Lko
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH
SECTION 29 OF THE RECOVERY ACT 1993

PUNJAB NATIONALBANK = s Applicant Bank
Versus

M/sRAHULTRADING&OTHERS @ = e Defendants

To,

1- M/s Rahul Trading Company, Through Its Proprletor Shri Narendra Kumar
Address-155 Moh: Sohan Lal, Sihani Gate, Ghaziabad UP.

2- Shri Narendra Kumar, S/o Shri Rameshwal Dayal, Address-155 Moh: Sohan Lal,
Sihani Gate, Ghaziabad UP.

3- M/s Vardah Builders Pvt. Ltd., Through Its Mananging Director Mohd. Haneef,
Address: B-84, 3rd Floor, Sector-2 Noida Gautam Budh Nagar, UP.

4- M/s Vardah Builders Pvt. Ltd., Through Its Mananging Director Musharrat Ali,
Address: B-84, 3rd Floor, Sector-2 Noida Gautam Budh Nagar, UP

This is to notify that a sum of Rs.4,59,39,946.00/- (RUPEES FOUR CRORE FIFTY NINE

LACS THIRTY NINE THOUSAND NINE HUNDRED FORTY SIX ONLY) with interest @

10.00% per annum in the loan account with monthly rest from the date of filing of the

Original Application i.e. 02.12.2019 till the loan is fully liquidated and costs and is hereby

allowed succeeds and is hereby allowed exparty against defendant no. 1 to 4 jointly and

severally.

2- You are hereby directed to pay the sum within 15 days of the receipt of this notice

falling which the recovery shall be made in accordance with the Recovery of Debts due to

Bank and Financial Institutions Act, 1993.

3- You are here by ordered to declare on Affidavit the particulars of Assets on or before

19/02/2026.

4- You are hereby ordered to appear before the undersigned on 19/02/2026 at

10.30A.M

In addition to the sum aforesaid you will also liable to pay

Details of cost:

Application fees

Councel fees & Clerkage

Publication Charges

Miscellaneous Expenses -Rs. Not Claimed

Clerical Charges : -Rs.NotClaimed

5- Given under my Hand and Seal on this 23%° day of DECEMBER 2025.

o~ Recovery Officer-l,

Ve DRT, Lucknow

-Rs.1,50,000.00
-Rs. Not Claimed
-Rs. Not Claimed

2. |Loan Accowil Na.: HZCPOODODS018320 03-02-202%

1. Shri Ravindra Rathare,

son of Shri Rajveer Rathore
£, Smit. Prafima Devi,

Wite of Shri Ravindra Rathore

Description of Secared Assets (Immavable Progerty): Gali No. 2. New Ramgarh Chungi Bahar,
Malza Sukhamalpur Mizamabad, Firgzabad, Agra, Uttar Pradesh - 283203, The area of The
morlgaged properly (plot) is 675 sq. It Boundaries: East — House of Kamal Das, West - House
af Rakash Baba, Soulh —Houss of Raga Ram, Marlh - 15 Fesl Lana

Ha. 28,17 068.57 (Rupees Twenly-Elghl Lakh
Sevenbeen Theusand Sixly-Eight and Fiffy-Seien
Paise only) 25 om Date 02.02 2028

If the sald Borrowers shall fall 1o make payment 1o SEWA GRIH RIN LIMITED a3 alocesaid, SEWA
GREH RIN LIMITED shall procesd against the sbove secimed assets under Section 13(4) of the Act
and the applicabie Rules, entirely al the risks of the-said Borrowers as tohe costs and consequences
The said Borrawers are prohibited under the Act fram fransierring the aforesaid assets, whether by
way of sals, lpase or otherwiss without the prior written consent of SEWA GRIH REN LIMITED. Ary
prsan who contrawenas ar abets canfrawanton af the pravisicns of thesasd Act or Rulas made thara
imiter. shall be Bable loe mmprsenment amd’ar penalty as provided urder the Acl

U GRO Capital Limited

Place: Delhi & Agra, Date; Bh.02.2025 Aathorised OMicer, Sewa Grih R Limibed
4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

I!IG RO
POSSESSION NOTICE APPENDIX IV

(SEE RULE 8(1)) FOR MOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mum-
bai 400070, under the Securitisation and Reconstruction of Financial Assets and Enforce-
ment of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred
under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a Demand notice dated 17-November-2025 calling upon the Borrowers 1)
M/S NEW TECH ENGINEERS 2) ZAVED 3) JUNAID 4) BHARAT FURNITURE having
Loan Account Number HCFDELMLN00001020895 to repay the amount mentioned
in the notice being Rs. 24,79,747.00/- ( Rupees Twenty four lakh seventy nine thou-
sand seven hundred forty seven Only) as on 11/09/2025 together with interest thereon,
within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property de-
scribed herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforce-
ment) Rules 2002 on this 2nd day of February of the year 2026.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of UGRO
Capital Limited for an amount of being Rs. 24,79,747.00/- ( Rupees Twenty four lakh
seventy nine thousand seven hundred forty seven Only)/- as on 11/09/2025 together
with interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

SCHEDULE OF THE SECURED ASSET(S):

S.No. Model Make Invoice No.
1. STM/VL850/STM BRAND S&T 222335020
CNC VERTICAL MACHINING ENGINEERS (P) LTD
CENTER MODEL VL850 WITH
STANDARD ACCESSORIES
SERIAL NO. 2000166

Place: Ghaziabad, UTTAR PRADESH
Date: 06.02.2026

Sd/-(Authorised Officer)
For UGRO Capital Limited

BEFORE DEBTS RECOVERY TRIBUNAL -lI, DELHI.
dth Floor, Jeevan Tara Building, Parliament Street, Mew Dethi - 110001,
Mobica under section 19(4) of the Recovery of Dabts Due fo Bank and Financiad
Instifubions Act Y903 read with rule 12 & 13 0f the Debls Recovery Tribunal
(Procedurs Rule) 1993) in the matter of
DATE: 04.00.2025

.APPLICANT

OA NO 285/2025

ORIX LEASING AND FINANCIAL SERVICES INDIALTD.
VERSUS
M'S MIDAS TRUSS & ORS.

To,

DEFENDANT
D1, MISMIDAS TRUSS
D2, ROHANVIG
D3, RITUVIG
ALL AT: D-21 RAMPURA HARINAGAR MAYAPURI DPPOSITE MAYAPURI THANA
SECT 87 BADSHAHPUR NEW DELHI-64

D4, AJAY VIG D-21 RAMPURA HARINAGAR MAYAPURI OPPOSITE MAYAPURI
THANA SECT 87 BADSHAHPUR NEW DELHI - 64 ALSOAT A-37 CHANDER
NAGAR FIRST FLOOR RIGHT SIDE JANAKPURINEW DELHI- 58

Whereas the above named applicant {5) has [ have insbiuted a case for recovery of

Rs. 83.35583.51/- (RUPEE EIGHTY FIVE LAKH THIRTY FIVE THOUSAND FIVE

HUNDRED NINETY THREE AND FIFTY ONE PAISE ONLY) against you and where as it

has been shown to the satisfaction of the Tribunal that it is not possibie to serve you in the

ordinary way tharafora, this nolice is given by advartzement directing you to make

appearancsin the Trbunalon 12.02.2026 At 11.00 A.M,

Take notice that in default of your appearance on the day before the menticned, the case

will be haard and determined in your absenca

All the matters will be taken up through video Conferencing or physical and for that

purpose:-

| Allthe Advecates/Litigants shall download the "Cisco Webex™ application/software:

Il " Meeting ID™ and Password for the date of hearing qua cases o be taken by Hom'ble
Presiding Dfficas Registrar shall be dispéayved in the dally cause kst tself al DRT Official
Fortal e, dri.govin

I Ireany exigency the Sdvocate/Litigants can copfact the concemned official at Ph, Mo.
23748478,

Given under my hand and seal of the Tribunal this the 04™ day of Sept., 2025

.« RESPONDENT

BY ORDER THE TRIBLUNAL,
SECTION OFFICER

DRT-Il, DELHL

epaper.ﬁnant:taiexpress.cun‘. .

(ORDER 5 RULE 1 & 5)

IN THE COMMERCIAL COURT-I, GAUTAM BUDH NAGAR

ORIGINAL SUIT NO. 291 / 2025
Punjab National Bank), abody corporate, constituted under the Banking Companies
(Acquisition & Transfer of Undertakings) Act, 1970, having its Head Office at
Plot No-4, Sector-10, Dwarka, New Delhi-110075, and the successor of Oriental Bank
of Commerce by Scheme of Amalgamation passed by the Central Government
under section 9 of the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980, having one of its Branch at Razapur Shastri Nagar.
Ghaziabad through Sh. Vijay Kumar Rastogi
Emailid bo007610@pnb.co.in
MOBILE NO. 9649999592
AADHAR No. 462195031555 ..PLAINTIFF
VERSUS
1. Sh. Hritik Gupta S/o Late Sh. Amit Gupta
2.Smt. Seema Gupta W/o Late Sh. Amit Gupta
3.Ms. Bhoomika Gupta D/o Late Sh. Amit Gupta

All Resident of KJ-154, Ist Floor, Kavi Nagar, Sarvodaya Hospital, Ghaziabad 201002

..... DEFENDANT

WHEREAS Plaintiff has instituted a suit for recovery of Rs. 4,26,941.76/- against you, you
are hereby summoned to appear in this court in person, or by a pleader duly instructed (and
able to answer all material questions relating to suit, or who shall be accompanied by some
person; able to answer all such questions, on 09.02.2026, at 10.00 O' clock in the morning,
to answer the claim; and as the day fixed for your appearance is appointed for the final
disposed of the suit, you must be prepared to produce on the day all the witnesses upon
whose evidence and all the documents upon which you intend to reply in support of your
defense. Take notice that, in default of your appearance on the day before mentioned, the
suitwill be heard and determined in your absence. T
Given under my hand and the seal of the Court, this 08th day of December, 2025. -
MUNSIRM/READER

PUBLIC NOTICE

PUBLIC NOTIGE in compliance 1o the approval letier received from the Reserve Bank of
India ("the RBI"} for change of name of the Company vide lefier no. BEL.DOR.MBFCBL
No.5400/24-03-024/2025-26 dated 16° September, 2025, Motice |5 hereby given that
the Management of M/s SPJ FINANCE PRIVATE LIMITED (FORMERLY KNOWMN AS
HOST FINANCE AND INVESTMENTS PRIVATE LIMITED), a company Incorporaled under
the companies Act, 1956 and Registered with Reserve Bank of India vide Cerfificate
Number B-14.02242 a5 a Non Deposit taking Non-Banking Finance Company, with its
Regisiered office sdualed at UGF-6, PLOT MO.-22, Anfriksh Bhawan, K.G. Mang, New
Digthi G20, Digthi- India, 110001, has changed the name of the Company from Mis Host

Finance and lmvegt JrJ' Fm' 'mH H"s FJFJHHH:‘.‘E' Fr.l'l.' Li J ff Muaﬂl‘
Thiz i for wour informafion and records,

For and on behalt of
&PJ Finance Private Limiled
(Formerly Known as Host Finance and Invesiments Privale Limited)

Sd/-
Place: Delhi Pankaj Jain
Date: 05.02.2028 {Direcior}

Government of India
Ministry of Finance, Department of Financial Services

MUMBAI DEBTS RECOVERY TRIBUNAL NO.I

- 8 2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai-400005.
Exhibit No.37

Next Date: 16.02.2026
BEFORE THE RECOVERY OFFICER,

DEBTS RECOVERY TRIBUNAL, |
WARRANT OF ATTACHMENT
RECOVERY PROCEEDING NO. 859 OF 2016
IFCI Ltd. ... Certificate Holder
VERSUS
Vishwas Steels Ltd. & Ors. .. Certificate Debtors

To,

1. Vishwas Steel Ltd., J-79, Tarapur (MIDC) Area, Boisar , District Thane 401 506 And

office at 104 / 207, Sumer Kendra, Pandurang Budhukar Marg, Worli, Mumbai 400018.

2. Mr. Heman Chadha, 1703/ 1704, Hrishikesh Apartments, Veer Savarkar Marg,

Mumbai 40025.

3. Mr. Punit Chadha, 1703 / 1704, Hrishikesh Apartments, Veer Savakar Marg, Mumbai 40025.

4. Mr. Manoharalal Chadha, 1703 / 1704, Hrishikesh Apartment, Veer Savakar Marg, Mumbai 40025.

5. Smt. Phoola Rani Chadha, 1703 / 1704, Hrishikesh Apartments, Veer Savarkar

Marg, Mumbai 40025.

Whereas you Certificate Debtors have failed to pay the sum of Rs. 9,33,52,865 .00

(Rupees Nine Crores Thirty-three Lacs Fifty two Thousand eight hundred and

Sixty-Five Only), and the interest thereon in respect of Recovery Certificate No. 859 of

2016 drawn up by the Hon'ble Presiding Officer.

You are hereby prohibited and restrained, until further Orders, from transferring,

alienating, creating third party interest, parting with possession, charging or dealing with

the under mentioned property in any manner and that all persons be and that they are

prohibited from taking any benefit under such transfer, alienation, possession or charge.

Specification of Property

All that piece and parcel of the land situated at

a) Property at Industrial Plot of Land Bearing No. 18, Block No. F, Okhla Industrail Area,

Phase |, Okhla, New Delhi - 110020.

b) Premises at Flat No. 1- A, 1- B, 1st Floor, Alongwith Parking No. 17 in Lower Basement,

DCM Building, 16, Barakharnba Road, New Delhi - 110001.

c) Premises_at Flat No. 1-E, 1-F, 1st Floor, Alongwith Parking No. 19- LB &

20-B, in Lower Basement, DCM Building, 16, Barakharnba Road, New Delhi - 110001.

d) Premises at M-120-GF, Greater Kailash Part- |, New Delhi-110048.

Given under my hand and seal of the Tribunal on this 27th day of January, 2026 at Mumbai.
Sd/- Recovery Officer, DRT- I, Mumbai.

TITAN BIOTECH LIMITED
CIN: L749998.J1992PLEOT3ET
Corporate Difice; B03- EIEI'EI Oth Hoor, Bigjos Tower, Netaji 50 bash Place.
Dethi-110034, nda |, Tel.; 071-27355742, 71230000
R.0. & Works: Unit | A-802, RICO Industrial Aga, Phase Il
BhEwadi-30101%, Ragasthan Unit I1: E-540, Industrial Area, Chopankl,
Bhiwadi-301019, Bajasthan; E-mall; hrd@titanbiotechitd com,
agcounts@itanbiotechitd.com, perchasa@itanbiotechitd.corm
Websita: wwnw litanbiotechitd.com, www timmadia.in

SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES OF

TITAN BIOTECH LIMITED

In confinuation to SEBI Circular Mo, SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97
dated July 02, 2025, notice is herebwy given that, in order to facilitate ease of
imvesting for investors and o saleguard their ights in securities purchased by them,
SEBI vide s Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
January 30, 2026, has opened another special window oniy for transfer and
dematerialisation ("demat”) ol physical securities which were sold'purchased

prior o April 01, 2019.

The sald special window shall remain gpen for & penod of one year from February
05, 2026 to February 04, 2027.This spacial window shall also be avallable lor
transfer requests that were submitted earkier and were rejected / returned / not
attended fo due to deficiencies in-documents, process, of otherwisa,

Investors who were unable o meet the earlier deadling of January 06, 2026 may
now avail of this opportunity by fumishing the requisite documents to the Company's
Reqistrar and Transfer Agent; BEETAL Financial & Computer Services Pvi, Lid.,
’!ETTP.L HOUSE, 3rd Fll:u::-r 99 I'l.-1adang|ir I1r:hin-::' ISG Hrw ﬂclhi — 10062, Tal

Fur Titan Biotech Limited

sdf-

Charanjil Singh

{Company Secretary & Compliance Officar)

Place: Dethi
Date: 05/02/2026

3rd FORM G
(Extension)
INVITATION FOR EXPRESSION OF INTEREST FOR
SRGP CORPORATION LINMITED

OPERATING IN REAL ESTATE AT GANGES NAGAR COMPLEX, PART OF 365,
HARRESGAMN], MEERPUR CANTT, KANPUR NAGAR. UTTAR PRADESH - 208004
{Under sub-regulation | 1] of regulation 364 of the Insolvency and Bankruptcy Board of india
[ Insobvency Resolution Process for Conporate Persons) Regulations, 2016)

| RELEVANT PARTICULARS
1. | Mame of tho corporate dabbor Mami - SRGP Corporabion Limited
alang with PAN & CINSLLP WO, PAMN - BADES0L 13K
CIN B0, - LF ~'.|"'|‘-:l..=1 In—"‘] GEBP|. l.':-][:-"-.-‘ 2
| Ganges Magar Comglex, Part of 365,
Harresgan|, Mearpur Cantt, Kanpur Magar,
| Uttar Pradesh - 208004
_ I"-h_ﬁ. :_‘:-:a- website of the Corporata Dabtor)
Hanpur

2. | Address of the registered office

3. | URL of website

4, | Details of place where majority
af Tixesd Fe s are lenzsad |:|:|

B, | Installed capacaty of main
products’ services

B. -l'.'JLlﬂI'ItII.".' and valle of main products;
sarvicas sold m last financial year

[ &

| €D 7= into real estate business and
constructed a shoppang mall. Mo sale in
| Lt one year
One
| Povilable an s

T [ Nl_lml_'u_.r af armployoesy -'-I.'Irk T

B, | Further delails ingluding ke A
available financia! statemants faith
exhedules) of two yearg, |lats of

| craditors are evailable at URL:

S, | Eligihility for resalution apoficants
undar section 25(2j{h) of the Codo
i% arvintlabile & LURL

TERLCirpEg AL Ram

Ayailable at srgpecirp@gmaiicom

10 -If_t.'l tlate T receipl ol expresssn .'.T-“!'_I 220285
al Interes]
11 | Date of issue of provisional lat of Q203 20208

IIII'IIIEI.'II."I:'.i'.-"EI resolution Bpplicants

12, | Last date for submission of
ohjections o provisional list

i3 | Dhates ol issiieE of final kst ol

.}IrﬁGF'II_‘.I::i'ﬂ'r'! regolutan applicanis

14| Date of issue of Intarmation
memoranduim, evaluatnon matng nda
request for resofution plans o
prospective sesolution applicants

15, | Last date for submission of
ressolution pans

16. | Process email id to submit
Espression of Inferest

[B7033026
| 17032026

[O7.032006

[ DE048 2026

. srEpLcIrpitgmall oom

MANISH GUPTA

Interim Resolution Professional

B8/ 1PA-DOL |P-pRASS 20EE-197 13280

G-37 2nd Floor ':.Fct:ur 3 Modda Uttar Fu.a-:l sh - 201301
For M/s SRGP CORPORATION LIMITED

Date : 05.02.2026
Place ; Noida

V2 RETAIL LIMITED

GIN: L74999DL2001PLC147724
Reg, ofl.: Khasra Mo. 928, Extended Lal Dora Abadi Village Kapashara, Tehsil Vasant Vihar,

@"-"ﬂluu&
Varlety

Wl Bl Ll Ll P

south West Delhi, Delhi-110037
Corporate Off.: 2nd Floor, 13, Sub. Major Laxmi Chand Rd, Maruti Udyog, Sector 18,
Gurugram, Sarhaol, Haryana 122015
E-mail: coslomercarei@yvZikarl.com | Website: www. v2retail.cam | Tal: 011-41771850

Members of V2 Retail Limited (the 'Company') are hareby informed that pursuant to the
provisions.of Sections 108 and 110, and other applicabls provisions of the Companias Act,
2013, as amended ("the-Act™), read together with the Gumpanes (Management and
Administration) Rules, 2014, &s "'l"’EI‘IIZIEIII_ ‘ihe Management Rules"), General Gircular No.
14,2020 dated 8th April, 2020 and General Circular No. 17/2020 dated 13th April, 2020
read with other relevant circulars, including General Circular Mo, 3/2025 dated 22nd
september, 2025, issued by the Minisiry of Corporaie &ffairs, Government of India (“the
MCA Circulars™), Secrefarial Standard on General Meetings issued by the Institute of
Company Secretaries of India (*858-2") and any other applicable faws, rudes, circulars,
notifications and regulations {including any statutaory modification(s} of re-enactmant(s)
theranf, for the time being i force), the Cormpany has on 05th February, 2026 completad the
dispatch of Postal Ballot Motics to the members of the Company whose name(s | apsearnr on
the Register of Members! List of Beneficlal Owners a5 on Friday, 30tk January, 2026
throusgh sleciranic mall to the Members whose emall ks are regésterad In the recards of
Deposhory Participans’ Compamy's Registrar & Trapster Agenl The Company seeks
approval for the Iollowing Bassdution through Pestal Ballo by voting via ramote “e-voling”

5. No. Parliculars Type of
Resolution
Sub-division of Equity Shares Ordinary
Alteration of the Capital Clause of Memorandum of Association | Ordinary |

The Fostal Ballot Matice has been communicated to the Stock Exchange (NSE & BSE) and is
also placed on the websile of the Company,

The Company has appointed Mr. Sharwan Kumar Goel [Kumar Sarwan & Co.), Charterad
Arcountant in Practice (Firm Registralion No.0ZTBI2N)., a5 the Scrudineser for condwsching the
Postal Ballotvoling process inaccordance with the law and in & fair and frans parent manner

In vigw of tha aforesaid MOCR circulars, the Company seeks appeaval for the Resolulion as
contamed in the Postal Ballat Motice by voting through electronic maans {8 vatng) only. The
Comgany has enganed the servicas of MURE Intime India Private: Limited Lok Intime India
Private Limited (intime} for the purpose of providing g-voling facily to ifs members, Membsars
are requestad to node that e-voling commences on Friday, 06th February, 2026 & 09:00
hours KT and ends on Sunday, DB March, 2026 a0 17:00 hours 15T,

Sharehalders facing any bachnical ssue in kagin may confzct INSTAMEET helpdesk by sending a
request alinstameet@in.mpms.mufg.com orcordact on: - Tel 022 - 49718 6000 /45166175,
Members reguiring any clasficaton on e-woling may akso contact M Shivam Agparwal
Comgany Secrefary & Compliance Dficer atcs@vZkar.com,

The mambears whasa shares are in physical form and whose amail s are not registered with
Registrar & Share Transter Agand may update the same as mentionad n tha Postal Ballot notice
The resif of voting by postal babod will be declared on ar bafore Tuesday, 100h March, 2026 and
will be avaEabls at the websie of the Company e, Mtps,v2relail.comys and on the wabsite of
MUFG Intime India Povabe Limited Link Intsme India Private Limwted (Indirma) and will be
communegated fo ihe stock Exchange smulanaously,

Date: 06th February, 2026
Place Gurugram

For V2 Retail Limsilil’ld
SHIVAM AGGARWAL
COMPANY SECRETARY & COMPLAINCE OFFICER

M. NO. AS5785
Regd. Office; Kiasra Mo, 928, Extended Lal Doa Abadi Village KapashearaTehsil Vasant
Vihar, South West Delbi, Delhi-110037

FORM B
PUBLIC ANNOUNCEMENT

(Raduwlation 12 of the insalvancy and Bankruptcy Board of india
{Liguidation Process| Reguwistions, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF
BLAZE F‘FI'ﬂMBTEH‘S PRIVATE LIMITED

1. Mo, PARTICULARS | DETAILS
L [Mame of corporate tl-:h_tr.lr | BLAZE PROMOTERS PRIVATE LIMITED
2. |Date of incomaration of corpomte 160172008

el

| Aitharity under whach corparade

ditrtar & incomparated registerad

4 [Corparats ldentity Mo,/ Limites
Lindsiy kbentification Mo of
cowpirate delibo

5. | Address of the registered oflice

ir ary)of

o R.;_)I: I.'_||_-I.|'.i

[ 4]

| R.!:gi.f:J'r.:ﬂ al Coarmpan

WASA0] DLAODEFTC 144855

| Regd. Oifice - 102, Antriksh. Bhaassan, 22,
H.G. Marg, Connaught Place, New Delhl,
Daalhi, Trecdis; 130001
Prinelpal alfice - Vallka Triangle; Saenth
Floor, Sughant Lok, Prase-|, B10GE. Road,
Gurgaan, Hanana - 122002

11706/ 2028 and orer provided on

and prncesal office
CErparahe dabioe

£ |Date of closure of MSovency

Resoeution Proosss 3702/ EH5S

7. | Ligsdation commencement date 1370623025 and order provided on
iof corporale dettor 0302 22

8. |MName and ragstration nurmbes Ray Badad

M. N BE0OTR4355
BB IPA-CO2AR-NCO2 76, 2017-18/ 10834
| B-269, LOWER GROUND FLODR
CHHATARFLUR ENCLAVE, PHASE-2,
MEW DELHI-L10074
| Email; ribajajip@gmal.com
B-248, LOWER GROUND FLOOR
CHHATARPLUR EMCLAVE, PHASE-2,
MEW DELHI-L10074
Email: Igilazelgmad.com
07 03 2026

of the insalvenicy professional
BCInNg a5 bPopcdahoe

0. |Address and e-mall of the quidator,
a5 registenad with the Board

10, |Address and e-mail 10 be Used for
comespondence with the liquidsator

11, [Last date for sumission of clams

T | MUmBEer of eMpoyees, workmen

|13 | Date of issoe of fivsal listaf

14, | [ate of issue of informnation

Motioe is hereby givan that the Mauonal Company Law Triounal Mew Delhi Bench-l has
ordered the commencement of liguidation of the BLAZE PROMOTERS PRIVATE LIMITED
on 11092025 and order provided on 03022026 by the erstwhile resolution
professional.

The stakeholdars of BLAZE PROMOTERS PRIVATE LIMITED are nereby called upon o
submit their claims with proof an or before 0032026 to the lguidator at the address
menticned against itamhio, 10

The financial creditors shall submit their ciaims with proof by electronic means only. All

A

other creditors mey gubimit the clatms with the proad In persoan, tl'.' DSt o oy glactronic
MeRns:

Submission of Telse orm ElEEI.'l-I'IE, [Jrl:ll:lll of claima shalkattract pena lkes.

Incgas 5 stakehnider does not submit ite clainms -\.TIJIII1g_t!'|F.":':'.|u||:|H'.!-:'!-I' |'.'|:"-.':EE.=|5-.T".!'.‘ clalms
submitted |:I:.' suUch & stakehnlder lj-.uIII'IE the ':':I.'IIT.'II.Ir'H‘.E Iﬂ.‘:.Ell'-'Ef'fl!'::.' resution Process
e the Ired VENCY Bnd Eal'll".ll.l'.‘.d.ﬂy' Board of Indsa ||I'.‘.=.l:||'.‘t'"-2:|- fasolution Process for
[:EII|'II'||F.|’.E Persans ilEEIJlEl-'.I-:'}.“E. :E‘ﬂ]l':'h. ghatl e deamed to be aufmitted under section
3H.

Date: 06.02.2026
Place: New Delhi,

Rajiv Bajaj

Liquldator of BLAZE PROMOTERS PRIVATE LIMITED
IBBL 1PA-OD2 AP-ROO 2 el 20 -1R A 10858

AFA Valid tiN 3112 2028

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MOHANBIR HI-TECH BUILD PRIVATE LIMITED
DPERATING IN THE BUSINESS OF CONSTHUCTION, SALE-PURCHASE RENTING
OF RESIDENTIAL AND,/OR COMMERCIAL FLAT AND TO PROVIDE CONSULTANGY
IN THE FIELD OF REAL ESTATE ON COMMISSION BASIS AT DELHI
[Under suwh-regubation (1) of regulation 364 of the Insalvency and Bankniptoy Boscd of India
[Inscdvency Resslution Process for Corperale Persons) Regulations, 2016)

RELEVANT PARTICULARS

MOHANBIR HETECH BUILD PRIVATE LIRITED
| CIN: UT0A02DL20T4PTC271.340
PaN: A8 FCAS19ER
| Regd. Office: Dev House, 260-261,
Tribfiusan Compeex, Ishivar Nagar, Mew
Friends Cobormy, Mew Delbl, India, 110065,
| Not avaitable
| Village Morta, Pargana Jalalabad, Tehsil &
| District Ghaziabad
The Corporate Daebior has no nstalled
capacily for its main products services
[ Mot Applicaible

| Mame of the corporate debtor
along with PAN & CINS EEP-No.

| Address of e segistered offics

| URL of website
| Detalls of place whera majority of
| fixad assels are located
Installed capacity of main
produchs? sarvices
. | Quantity and value of main
poCUcEsS Servics sobd i kst
financial yea
| N Tnd innmation avallable
| Dietails can be sought by sending email at
cirp.amonanbir@novinsoivancyin

Further details including last
available financial staterments
iwith schedules) af two y=ars, fsts
| of creditors are available at URL!
Eligibality Tor resoluticn applicants
under saction 252N al e
ode |5 availlableat LKL
10.| Last date for receipt of expeession
of intersst
11.| Date of issus of provisional kst of
prospective resolution applicants
.| Last date for submission u:.'-’
| ebjections ko provisional ks

. Petans can ‘:tu': saughi LI!. :'_".'E‘.'I'"il"fllllﬂ emall at
| [.-I|'_|.I"|'|-'§-3'|.EII'II:'.I'I$_|:." ;'Jl.llr'ﬂl:ll'n'-!_'-.l'll'j'g'. In

[ 21022026
| 24-02-2028
01032026

| 03-03-2026
prpsgective resolution applicants
| O5-0T-303E
memorandum, evaiuation matnis
and request for resolutson plans
to prospective resolution
. applicants
150 Last dale for swebmission of
rissclution plans
16, | Process emall il Toosabimif
Exprassion of Interest
| Details of the corporate debior's
regstration status as MSME.

[ 04-04-2028
| rp;mohanberdEnpuinsolvencyin

| Not Registared with MSME.

Sdy-

IFE = NPV Insolvency Prolessionalis Private Limited

(Formerly Known as Mantrah Insolvency Professionals Privabe Limited)
Through its Drector — M. Atul Tandon

Appointed as Deemed Resolution Professional

I the Matter of Mohanbir Hi-Tech Build Priviate Limited

IBEI Reg. No: IBELSIFE-00:a40,/1PA-2 7 2022-23 /50021

AFA walldity up to: 31.12.2026

Address - 10th Floor, 1003, flon Z1. Ramdas Road,

Mear Avalon Hotel, Thalte], Ahmadabad, Gujarat = 380059,
Email for Correspondence - cirp.mohanbirEnpyvinsolvency.in

Diate: DE.02.2026
Place: New Delhi

New Delhi
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PUBLIC NOTICE L = | SCAN STEELS LIMITED Tulasee
TO WHOMSOEVER IT MAY CONCERN (@) CIN: L27209MHIS84PLEOT015 Bio-Fthanol Ltd
Thia Is to Inform the General Public that following shane cortificatels) of SHREE Reg. OM: Office No. 104, 105, E-Square, _SLH'IEEh Road, Vile Parde(East), Murnbas-400057. Reqd. Off. & Fact.: Plot No. 41/3 & 41/5. Village Lohop. Lohop Chowk Rd
CEMENT LTD having iis Registersd Office sl BANGUR NAGAR, POST BOX SCAN GROUP Corparate Office: Trishana “'"“S*—”f- Pé%ﬂ ?bv;ln 5161 F%‘E%T. drd Floar, Magnetics Chowk, 9e. =t Tal. Khalapur - 410 202. Dist. Raigad, Maﬁérashtrpa ’
NO.33, MASUDA ROAD, ANDHERI DEORI, BEAWAR - 303901 regisiered in Telephone: +31-022-26165481 ; Emaall:asll:an:tﬂﬁ'zsﬂ'“:c;nshadels:cum: Website: www.scansiesls.com E-mail : tulaseebio@gmail.com CIN : L24115MH1988PLC048126
A SIS G E SO SarancRMTY Sk D Gatiny S | EXTRACT OF STANDALONE UN-AUDITED FINANCIAL RESULTS FOR THE THIRD QUARTER (G3) AND NINE MONTHS ENDED EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR
Name of the Folio | Certificate Distinctive | No. of | DECEMBER 31, 2025 Amoent IR (in Lacs), except eaming per share data THE QUARTER ENDED 31ST DECEMBER, 2025 (X In Lakhs)
Shareholder/s Mo Mo.l's Number’s |=lurn- T ‘ :Iha i.l:;nllm T PHF“H“GM J Quarter | Yeartodate| Quarter
PRAFULBHAI D |SCLO4027T0| 82650 |13933151-13933200 50 Year Ended Particulars ending figures for | ending
PALA , al Particulars 31.12.2025 | 30.09.2026 31-12.2.024 31.12.2!325 31.11-2ﬂ¢ 31.03.2025 31112/2025 | 31/12/2025 | 31/12/2024
The Public are heraby cautioned agains purchasing or dealing in any way with % Un-gudited | Un-audited | Un-audited | Un-audited “["‘““d"ﬁd Audited Unaudited | Unaudited | Unaudited
the above referred share cerificates : E:ipﬁﬂ‘ﬁ rgﬂgwwr:ﬂ:m o 1316505 | 1530098 1745627 GOA7DEG| 3513894 | T9.5E0E Total Income from operations B i .
" i e B =gl 8 1 ! ' . .
Ay person who has anlg.r claim m reapedt of vk said EhTE"E conlacailels :l'm;in Exceptionat andior Extraordinary Rems) 414.94 {35.97) 39770 1.721.80 216677 | 260878 Net Profit / (Loss) for the period (before Tax,
'Iﬂﬂﬂ!!;lﬂ ﬁlum CFIFEW with t‘f 'E;D"“'EFEF‘F::' or its H'Z‘Q;j“" E'-.-' ransler 'I"'-Llf‘“'i:d Al G 3 | Ml Prof (Loss) for the period before tax . _ : Exceptional and/or Extraordinary items) (4.16) (14.62) (1.87)
Mshacsanis w-:Imttu:‘:jﬁi ::: Tﬂ-lu {ré?z 1913;;2;&5 4 - Iﬁ; aidryend [l P L e e e Net Profit/ (Loss) for the period before Tax,
A B SRS i S M voitl [Los} o the periad after lax Y Ty fter Exceptional and/or Extraordinary it 4.16 14.62 1.87
notice afiar which no claim will be enertained and the company shall proceed 1o .[;'l’rre-' El:e-ﬂllnml andior Emrguraw Irems) 309,78 (24,73) sapoa| 12se1s]  veoess| 196049 ﬁetegro’]fi‘ﬁ(’cggg) ?O”r ﬂ:’g p;‘rirsgra f'tr;?r%’e:xems) (4.16) (14.62) (1.87)
5 | Tetal Comprahensive Incomse for The perod '
rsue Duplicale Share Certificate/s (Name of Shareholder) [Comprsing Profe! (Lass) dar the period {aftar tax) (after Exceptional and/or Extraordinary items) (4.16) (14.62) (1.87)
Place : Ahmedabad  Date : 06-02-2026 Prafulbhai D Pala and oiher comprehensive income {afier )] 319,16 (A1) 67431 1I13BEY 1453430 1,799.51 Total comprehensive Income for the period
& | Paid up Equity Shars Capilal . . ;
(Face valss of A5, 106 each) spdnza | s@c0za| sasneal  seozs|  sesazal  sse0z [Comprising Profit/{Loss) for the period (after
7| Faserve {exdludng Fevaluahon Fesarves as shown Tax).and other Co.mprehenswe Income]. (4.16) (14.62) (1.87)
in the ‘Batance Sheet of pravious year) - - - - -| 3580896 Equity Share Capital (Face Value Rs. 10/- each) 583.60 583.60 583.60
B | Eamings Par Share [EPS] {of Re. 10 sach) Earnings per equity Share (of Rs.10/- each) (Not annualised) - - -
inct annulizad) (Before end after Extreardinary ltems)| - - - - - - (a) Basic } ) }
Bast 953 {04) 044 220 273 3.05 .
Diuied 852 (0.08) 048 518 B ED 335 (b) Diluted - - -
aﬁ‘ﬂ é‘fﬁ Eﬂnﬂrﬂ Ba“k Exirac! of Consolidated Un-audited Financial Results for the Third Quarter (Q3) and Nine Months Ended December 31, 2025 Note:
P - NI ol ey { Amount A (In Lacs), except aaming per Share data ) 1) The above is an Extract of the detailed format of results for quarter ended on 31st December 2025 filed with the
I tmm I : Quacter ended Nine Manihs Ended szagﬁ:;zld S{tock| Iixchazrgﬂzs tLrjlndfelrI Fegulfti?tr;]- 3t3 o; tlhe SEBIrt(Lilsting (l)tbligations_lagld Distci:osuri F_RteqL:cirBeénEeEtz)
Kakad Market Branch, Post Box No, 2615, Kakad Market, 306, Kibadew Road No. Particulars STV A02E [ 0505 | 1AL a00T | T TEA0%8 | 1L 00 | 37.09.2025 | e o e oot VAP ONTIE HERTe @ '
Mumbai - 400 002, Emall : chi225@canarabank. com Un-audited | Un-audited | Un-audited | Un-audited | Un-audited | Audited (www.bseindia.com) and the Company’s website(www.tulaseebio.com) .
REF'MSRO:RAL:SARFAESUSALE/0223ALG 2025-26 DATE: 30/08/2025 W T e nal sannl s seinl annl s 2) The financials have been prepared in accordance with Companles(lndlap Agcountlng SFandards). Rules 2915
M/s. Royal Synthetics, Prop: Vijay B Shah, 76/86 Oid Hasnuman Lane, Laxmi 5[ el ProRey [Loeg) Tor e penod [oekora @, ! i : : IND-AS to the extent applicable. The Company has adopted IND-AS beginning 01st April, 2017 with transition
Bhavan, 2nd Floor, Shop No 27, Mumbai-4000002 Exceptional andior Extraordinary sems) 41494 135.87) 19242 {72180 2IBETT| 260873 date 01stApril, 2016.
Dear5ir, 3 | Met Prof’ (Loss) for the penod Belore tax 3) The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their
ﬁgbag'ifsﬁﬁfn?':gg;::g;:; EH;tﬂt:m o ;ﬂﬁ:f E’Eﬂﬁ:‘égﬂé‘iﬂ'“ of Flat [ L.Lfrlerwlr:meat | ::;q.a.' ﬂ:,il;:; E:lra::;:q:ﬂi::ams;- A14.94 {35.97) 9242 |  172180) 2,18677| 240878 meeting held on 05.02.2026.
As you are aware, Authorized Officer of Canara Bank, Kakad Markst Mumbai Branch (afttr Exceptions andior Eﬁnﬁn;—.w items) 347.77 19.06 e[| 1aE5T|  16B0BS | 2.1R5.20 By Order of the Board of Directors
have aken possession of the below mentioned properly in lerms of Section 13(4) of & | Total Comprenenshe Incame fof 1he pencd For Tulasee Bio-Ethanol Ltd.
the subject Act as per the Orders of the Chief Judiciary Magistrate, Thane, in [Camarising Profi! (Lass) tar the period (aftar tax) Sd/-
connection with cutstanding dwes payable by you to our, Kakad Market Bramch of and othar comprehensive incoma {aiter }3;” 587,14 764 0% a4 i, 441,50 1,541.94 200482 Kapil Nagpal
Canara Bank. While laking pfwsical possession wilh the assistance of Cour B | Pad up Equity Share Capital Date: 05.02.2026 (Director)
E;‘“;-T;ﬁ',?:f; E&Hi:gf;fgzgjiﬂgﬂdﬂﬁgdugﬁﬁﬂg ;E'M-ﬂ with Panchnama (Faca velue of As. 10" each) GRE023 | 585023| 5860.23| EEE023| 586023 586023 Place: Raigad DIN: 01929335
- = AL i - -I|- F r "
All part and parcel of residential flat 307, 2nd fioor , D WING, in tha building know as ean ”;agﬁﬂﬁﬁe?ﬂi‘::fg:fﬁ,? A ; | : : o [Prp—
‘RADHA NAGAR CO OPERATIVE HOUSING SOCIETY LIMITED" silusted &l | g TEamings Par Sham [EP5) jof P, 107 each] : Bank of Baroda, Zonal Stressed Assels Recovery Branch: Meher Chambers, Ground floor, Dr,
Aareamant 463 sq f vilsge: Gaibandhan Patharf, Dombivall {Esat] Taluke Kafyan ot aruizes) Beors s Esrordnary s | : : : : E - @ T 3MT8 AZVGT 5 1 ol v, Bl Estate Mo - 40000
District Thana 421201, Bounded by N:‘:-rlh-Eulldir-rél Soulh A WING & Rosd, East E‘?ﬁfﬁ gzg Eﬁg E'E gf'? - g gg_ _ Bank of Baroda Tel No.: 0224368380103 E-mail: ARMBOM & bankofbaroda.com
Radhakrishna CHS LTD West- C Wing, Morigaged by Shri Ramesh Kumar : k : cal 5 :
Bahadurbhai Shak and Vijaykumar Bahadurbhai Shah. Notes: RE DEMFT*DN HDTIC E
The aforesaid properly was sold in the g —auction conducted on U6 08,2025 under 1 The above un-audited financial resulls have bean raviawed by the Audit Commitise and approvad by the Board of Diraclors al their raspactive Mobice under Rubke BL2} andior Rule BB of the Security Interest (Enforcement) Rules, 2002
3::&2%;;“;:3%;:fﬂ‘:'*g:;“t':’;gE‘;’::i‘:&ﬁ;:‘;ﬁ:ﬁeﬁgi:{gﬁ ?:J;;r“;?m: maetings held on Fabruary 05, 2026. The statutory auditors have carried oul & Limiled Review of the resuits for tha: quarter and nine manths BOB:ZOSARB-OFFV-2025-26: J i v ' :I Date: 05-02-2026
] i : ' - -, y
Aucton Purchaser as per the Acl and same was alse registerad n favour of tha thdEd D%E:“hy 9. HC%, . o _ Ta,
auchon purchaser 2 The ligures for te quarter ended December 31, 2025 are balancing Bigures between the Un-audsed figures of the  quaries and nine mondhs M's Oliver Fresh Fruits and Vegetables (Borrower)
Further the said property was handed over to the auction purchaser. While handing ended Decamber, 2025 and pubished tigures of three menths ended Seplember 30 | 2025 20, 2 Fioor, Plot No, 97, Sector 18 A Behind Commadity Exchange. Turbhe, Vashi Navi Mumbal 400075
?“?erurgﬁlﬁﬁ:m t?:!hﬁ; gud'm purchaser, the belongings in the said flat have 3 The Government of india, on November 21, 2025, notified four Labour Codes = the Code on Wages, 2013, the Industral Relasions Gode, 2020, Mr Mzhasin Gelam Mia {Guarantor)
Bt By CILECLESLE p ihe Coda on Sozal Secunity, 2020 end the Decupalional Salety, Haalth and Warking Conditions Code, 2020 (colectivaly ralermad 0 85 1ha The A05/B-2. Kailash Parbhat CHSL, CST Road, Kaling, Santacruz (E) Mumbai 400028
In wiew of the abowve we reguest vou to collect vour belongings which are undsar the 3 A ; : 5 : ’ 3 ! J ! |
safe custody as per the inﬂenbmyﬁtakﬂn at theTmE of PE'IEEI'-'-E-IEJ possession within 7 Labaur Godes’) consoiidaling 28 existing labawr Iagl.sla_hl:ms. Whilst 1ha r'-!E'a Labaur Codes are E!"|EU]'|I'EI freem .H'fm.:'e’.zt' 2025, the ralatad Mr D-:neshﬁ._;ayshamja {Guarantar) .
days of receipts of this letter. EuIEE to respeciive Lebour Codes are yel i bea noiified. The DJH'I;]F.H!.' &= ini e procass of estimafing e financia |n'n|:||r:a_|||:.n5 af |1.'EEE charges H/03 Amogh CHSL Vijay Park Near Ambar Plaza, Mira Road(E) Thana 401107
In this regard we reguest you to contact the Authorized Officer (Mob No. 8655063184) U TBSpER I8 ALy BM (1BcEs vy SCODul N i Y0 ke jn e iceies Rt pecountsancs: We sama s helised. Fhitar, 1 gl Fraces Re: Motice under Rule 6(2) and/or Rule 8(6) of the Security Interest [Enforcement) Rules, 2002 of the Securitization and
e oo oe ol colectng | || e snaimplicatons o iver sspects ofhese caces s wil seeaunt fr e Fmpact 1 . subsequent o pemuigsion ol e stsd | | Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002).
f i | | 1,
Thiss s withoutpraudice -t any Gthir ghts aveibablé o this Bank triter i Aot Bty A; ; I:?s -rl;l'!-' 5 aﬂgg-agn n only ang segqment Wz, stepl Mandtaclunng and & such here 13 no- Sepafale reparianle: seqment as per 2. Possession Notice dated 18-05-2022 issued u/s 13 (4) of SARFAES| Act 2002
108 "Oparating Segmend Dear Sirddadam
atharlaw in farce. '
Yours F”“"“;' i 3 Figures far tha previaus pesicds have bean ragrouped, rearranped and/or reclassfiad bo canfirm fo the classificafion af the currant pericd, wharaver Whaereas the Authorsed Officer of the Bank of Baroda, Altamount Road Branch , address: 36, Crystal, Kemps Comer, Mumbai 400 026
AUTHORISED OFFICER necessary. Alza the figures of sddiions andfor subtrections have been rounded upfoff automatically far reparting &t INR in lakhs: being Secured Creditor Bank in exercise of the powers conferred uls 13(2) of the SARFAES] Act 2002 (hereinafter refereed as “Act’)
COPYTO CANARA BANK 8 The above resulls are svallable on the Company's websse al www.scansiesis.com and BSE webshe al www bsalnda,com, raad with Rules 3 af Sacurity Interest (Enforcament) Rulas 2002 (herainafter refereed as "Rules”) msued damand notce dated 02-05-
1. Vijaykumar Bahadurbhal Shah, Flat Mo. 307, 2nd Floor, D Wing. Radha Nagar E E §III1EiI flrn:glling Lipon yfu::u being Borrowers {5) Mortgagor (s) / Guarantor (s} to repay the amount stated in the said demand notice within 60
CHSL, 5Y Mo. 11, Hissa Mol, Vilage Gajbandhan Patharli, Manpada Road, For and on behalf of tha Boasd of Directn ays from recsipl of sakd nodics,
Dombivali Easl-421201 = st Fnr;un St:m Limll;: And whereas you have fallad to repay the amound, the undersigned in exercise of the powers conferred ufs 13(4) of the said Act read
2. Shri Ramesh kumar Bahadurbhai Shah, Flat No. 307, 2nd Flocr. D Wing, Radna - 4. with Rule 4 andior Rule 8 of the Rules have taken over the Possession of Secured Assets (hereinafier referred as the said properties)
MWapgar CHSL, 3Y Mo. 11, Hissa Mo. 1, Village Gajbandhan Pathardi, Manpada = % mora particularly described herein below Scheduls
Road, Dombival East-421201 Ankur Madaan it d ; ' : R .
Place: Bhubaneswar Wihole Time Director Ewen aftar taking possession of the secured asset. you have not paid the amount due 10 Bank as mentioned in above Possession
Date: February 05, 2026 DIN : 07002199 Matice. Your attention isinvited fo the provisions of sub-section (8) of Section 13 of SARFAESIAC, 2002 in respect of time available, to
radeem the securad assals,
Therefore you all are requested to pay the dues as menfioned in possession notice along with appéicable interest, cost, charges &
expenses within 30 days from recsdpt of this nofics and redesm the secured asset as mentioned balow, In case you fad to pay the above
entoned dues & redeam the secured asset within 30 days from receipt of this notice, Bank wll be constrained 1o sel the secursd asset
FORM @ | INFRA I INFRA IN DUSTRIES LIMIT ED th'rl:nugh publice-Auction by publication of e-Auchion 3ale nolice. The dale, fime of e-auction and Reserve Price of the property shall be
infarmed fo you separately
INVITATION FOR EXPRESSION OF INTEREST FOR CIN No. LZ5200MH 1980PLCOS4503
MOHANBIR HI-TECH BUILD PRIVATE LIMITED Corporate Offce: 407 Businsss Park, Chinchall Junction, $ V Roar, Malad (West), M - 400064, Matarashira _ Sehachile of Socuad EGPrOportos __
OPERATING IN THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING Regd off | Factory: Flal No 4 aad 5 Survey No 43(pt} ta 47ipl) Karambali, Indusinial Area Arav Ransai Pan, :‘; " hmscnptmg t:fpthe " . Date ult strpa :L T‘;r::eslsmE I]Ia:te of Ft{b1m;t;;:in of
OF RESIDENTIAL AND,/ OR COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY Ransal, Raigarh - 402107, Maharashira, India , avable/lmmova ropertias ossassion|(8ym sica ossession Notice
ERNRETIIIUE DRSS CRRIEIL N I e R Tel Mo. +91 22 6792 9912 | Email Idg'ﬂlnf-:rln[rEHMENlEs@gmml m.l Websita: wwwinlra.co.n : F (For Immavable property only)
{Under sub-regudation | 1) of regalation 364 of the Inselvency and Bamknapley Board of India i _ i _ : S
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Extract of the Standalone Financial Results for the quarter and nine months ended 1. |Flat No A-601 6" fir admeasuring 585 sq. FLbuilt up | 1505 2022 Physical 20.05.2022
December 31. 2025 area., A-Wing of building Shakuntala Paradise , Survey
L RN FATRAILARS fin ™ Iakha, -aneept per oquily shane lata ne 39MB { Old survey no 10818} Village —Nilje,
Mame of the corporate dabtor MOHANBIR HI-TECH BUILD PRIVATE LIMITED Guarter Ended Nine Months Ended _1Year Ended Dombivali East, Taluka-Katyan Dist-Thane
Alang with PAN & CIMN/ HEP P GIMG UTVERO2DL20E2PTCE T340 &r. " - 2, |Flat B-309 37 fir admeasunng 585 sq. FLBuIlt up area,
PAN: AAJCME196R Mo. FATIEu S SIM212025 | 302025 | 3111212024 | N2A0235 | FN22024 | 3110312023 B-Wing of bullding Shakuntala Paradise , Survey no | 18.05.2022 Physical 30 05,2027
| Address of the registered office | Regr, Office; Dey House, 260261, (Unaudited) (Unaudited) | (Unaudited) (Unaudited)] (Unaudited) Audited 39018 [ Old survey no 108/1B) Village ~Niie, Dombivall o '
;:;:h;\;agn ET”&?@'ELW.:ETESEW 1 Lﬁlﬁﬂ;ﬂ;‘m from 52.09 401 26.10 167.26 61.37 124 .84 Esst. Taluka ~Kalvein Disk- Thane
n , New Delhi, ; 5. - : ;
| URL of website Mot availabie 2 | Net Proft | (Loss) lor The @335 | w7 W@266) | 13213 | (578 | (21689] 3. |Flat A-202, 2 Floor, admeasuring 830 eq. FL. Built up T Sosical a
| Details of place whare majority of | Village Morta, Fargana Jalalabad, Tehsil & pericd {before Tax, area, A-Wing of building Shakuniala Paradise, Survey | 18.05.2022 v 20.05.2022
| foed assets are located DistciGhaziabad Exceplional and or A 2613 | e sucvely no. TRV Vilage: -\
Irstaibed capacity of main The Corporate Detitor has no installed Exfraordinary items) TS T ——] — E——— N I Dombivali East, . Taluka -Kalyan Dist-Thane
products/ services capacity for ts main productsy/services. 3 NetProf  (Loss) for the | (43.38) |  (41.06) | (4266) | (13213 | (15075) | (21689 Yours faithully,
| Quanitity and valug of main Nt Applicabie Eﬁ;ﬁ?ﬁmﬂfﬁ” Authorized Officer
products/ senices sold In last - stk
il Extraordinary itams) : ) Elggﬁfﬂafmw
. | Number of employess/ workmen | No information available pll e bl et R ) o e

Further details including last Dwrtails can be sowght by sending email at et el

vl hnanca) siatoments, | hmohanbir@npnsovencyin st v AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

[with ';‘a'mﬁdl.:lﬁl Df.l.h'l:? YRS, |I5.|.E 5 [ Tomal EIIII'I'I|J:|"H'IE‘F$5'|;'E 35 36 @7.02) @) M132.16) [i57.57) BEE Reg?stered Office: 707, Raheja Centre, Free Press Journal Roa_d, _Nariman Point,

| of creditors are avaitable at URL: | i Income for the perod Mumbai-400 021. Ph.: (022) 6747 2117 Fax: (022) 6747 2118 E-mail: info@authum.com
ERgilty fof resolution appicants | DEtalls can b Sought by sending eral sing Prof / (Loss|
Lider sectiori 26623 of the e b AR mr:;ﬂ’:gg{ﬁ 1';?“ APPENDIX- IV-A [See proviso to rule 8 (6)] | Public Notice For E-Auction Cum Sale (Appendix — IV A) (Rule 8(6))
_| Code is available at URL: I A and Cher Comprehansive That pursuant to the approved resolution plan of the Reliance Home Finance Limited. (RHFL) by its Lenders in terms of
.| Last date for receipt of expression | 21-02-2026 Incomea iafter taxj) RBI Circular No. RBI/2018-19/ 203, DBR.No. BP. BC. 45/21.04. 048/2018-19 dated June 7, 2019 on Prudential Framework
| of interast f | Paid-up Equily Share 43833 438.33 415.14 438,33 415.14 415.14 for Resolution of Stressed Assets, the order of Hon’ble Supreme Court of India dated March 3, 2023 and the Special
.| Date of issue of provisional list of | 248-02-2026 Cagilal (Face valwa o Resolution passed by the Shareholders on March 25, 2023, RHFL has entered into the agreement to transfer its Business
| prospective resolution applicants | T 10 par ghane) by way of a slump sale on a going concern basis, to Reliance Commercial Finance Limited (Hereinafter referred to as

Last date Tof subnission of 01-03- 2026 7 | Ctbar Equity - - - - - {56681 “RCFL”) and whereas all the rights and liabilities pertaining to the loan account (s) of the Borrower has/have also been

__| objections o provissonal list S 8 | Eamings per eguily share transferred to RCFL.
-| Date of issue of final list of 03032026 (not ﬂ'?"“m@d':' Sale of Immovable property mortgaged to Authum Investment & Infrastructure Limited (“AllL”) (Resulting Company
prospective resaiution applicants [Face value T 10i- each) rsuant the demerger of lending business from Reliance Commercial Finance Limited (“RCFL”) to AlIL vide NCLT order
A s of Bsa of et S e " Basic {in ) e T (1.0 s 8 Wi &5 pursuant the demerger of lending business from Reliance Commercial Finance Limited ( ) to vide NCLT orde

S i '-".':- Iiﬂlg?r; t1 11-] [1-26_ i's.uai [SMJ :5-23-1 dated 10.05.2024) having Co_rporate Office at The R_uby 11th _Floor, North-W_esl wing, Plot No.29, Senapati Bapat

Areeniat i ek e e — — — o0, 15, Kisan Nagar, Wagle Estte, Thane - 400 604 undor {ne Securitéaton and Reconsrucion of Financil Asses

apolicants 1. ;:Efmhﬁ ﬁ’;‘% reveswad by the Audit Commiltee and approved by the Boare of Direclors at ther meeling held on and Enforcement of Security Interest Act, 2002 (hereinafter “Act”). Whereas the Authorized Officer (“A0”) of Authum

e ST L - uary Investment & Infrastructure Limited had taken the possession of the following property/ies pursuant to the notice issued
: a1 , ] 04-04-21 i c : 2
' f::;lflgfnrﬂﬁmwﬂmh " D06 2 ;';Eg’;é“;'rrjiﬁf:“;:f‘giiﬂ:ﬁﬁﬁéfiﬁ' = Liniind- Reviow ot the sstlls for 1nd qusiientine: ied:Teamber U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on “AS IS WHERE 1S BASIS
| Process emall Td t sukbait | cimp.mohanbin@npyinsohency.n 3, This siatamant hat basn prapared in actordance with companias (Indian Accourtiryg Standards) Rules. 2015 {ind AS), prescribed & AS IS, WHAT IS BASIS” fo,r realization of Au,thum Inves’[men.t & Infrasltrucwre I__|m|tqd d,ues’ The Sale will be done by the
" | Details of the corporate debtor's. | Mot Registered with MSNME. 4. Pursuend io the order passed by the Han'ble Naticnal Company Lew Appellate Tribunal (NCLAT} daled 15th July, 2025 and Borrower(S) /Co-Borrower(S) Demand Notice Date of Physical Possession Reserve Price /
| registration status as MSME. ragoiion passed al the meeting of Board of Directors hakd on 22rd July, 2025 1o mesl B requirement of Minimam Pubic _ /Guarantor(S) Date And Amount Earnest Money Deposit
e . Sharsholdings (MPS) nomrs the 50 A1.666 equty shares extinoushed earisr are now redsed to 57 49,784 Equity Shares of f
Sd/- Rs. 10 each and Public Sharahokders wil now hold 2,33, 316 Equiy Shares of Rz.10 each in place of 1.434 Equily Shares of Loan A/c No. 11-11-2024 & 19/12/2025 Rs. 27,50,000/- (Rupees
IPE - NPV Insolvency Professionals Private Limited Rs.10 each held garler, The ravised Padkup Share Capla of e Gompary B Rs.d,38.33,160, However, radieg in e RHAHVIR000032498 & Rs. 23,54,261/- (Rupees Twenty Total Outstanding Twenty Seven Lakh & Fifty
{Formerly Known as Mantrah hﬁmﬁﬂ:lf ;’:‘iﬁm Comparty's enuily shares confinues %o remain under suspension due 1o procedurel reasons RHATVIR000070119 Three Lakh Fifty Four Thousand as on 22/01/2026 Thousand Only)
K ah Dadtnsd H“uluthrllF lisiiciial 5, Tha Company mairky arlga:hgacll in the n'arull.-:luﬂn.g of Plastic praducks in India. As such thare are no ssperale raporiable Branch: MUMBAI Two Hundred Sixty One Only) Rs. 27.73.074/- (R Earnest Money Deposit
1y St Nutaarof Mok ki WETook Bukhi Patuate Linelted Wics ool JI"5.-.*:;&“ ko Ségm'ns bes whe 5 1. SACHIN J SHIRKE Bid Incremental: Rs. 100000/- S (e (EMD) : Rs. 2,75,000/-
IBEI Reg. No: IEBI/ IPE-0040,/1PA-2,/2022-23, 50021 iguras of the corresponding previcus panod hawe besen regrouped whanaver necessary 2 SHREYA S SHIRKE (Rupees One-Lak-h only) S Twen‘|t'¥| Sev-?ll]l Lakh ‘g (Rupees Two La’kh ’Seventv
AFA valldity up to: 31.12.2026 For and on behalf of the Board of Direciors of ) event ree Thousan .

. Address - 10th Floor, 1003, Zion Z1, Ramdas Road, Infra Indhustries: Limited Sev‘gnty Four Only) Five Thousand Only)
Date: 08.02.20268 Near Avalon Hotel, Thalte|, Ahmadabad, Gujarat - 380059, s ot S i ' i
Place: New Delhi Email for Caraspondence - cirp.mohanbirDapvinsshvency.in : - Description Of The Inmovable Property/ Secured Asset : “ All That Piece And Parcel Of Flat No. 201, 2nd Floor, D Wing,

) Sanjay Kumar Jain Bachraj Residency, Near Agarwal Global City Virar West Palghar Maharashtra-401303.
gil; F;t""wf; o4, 1N Wl T Eﬂﬁ ;3;52 Date of Inspection of property: Date Of EMD Deposit: E-Auction Date:
: . - 9th March 2026 11:00-17:00 12th March 2026 11:00-17:00 13th Mar 26 11:00 - 13:00
(LOAN A/C NO. 14-11-2019 & 27-09-2025 Rs. 2,31,00,000/- (Rupees
RHHLMUMO000024517 Rs. 1,84,41,672/- (Rupees One Total Qutstanding Two Crore & Thirty One
_ BRANCH: MUMBAI Crore Eighty-Four Lakh Forty- as on 29th Nov 25 Lakhs Only)
"IMPORTANT" ' 1. VIJAY LAXMAN JAGDALE  One Thousand Six Hundred |[Rs. 46195416.76/-(Rupees  Earnest Money Deposit
. 2. MAYA VIJAY JAGDALE Seventy-Two Only) Four Crore Sixty One Lakh = (EMD) : Rs. 23,10,000/-
E"""‘""”“t care is takan prior to acceptance of M uthGOttu 3. AJIT LAXMAN JAGDALE = Bid Incremental: Rs. 100,000/- Ninety Five Thousand (Rupees Twenty Three
| advertising copy, it is not possible to verify F e ¥AXMini Financiers 4. GEETANJALI AJIT (Rupees One Lakhs Only) Four Hundred Sixteen & |Lakhs & Ten Thousand Only)
|its contents. The Indian Express (P ) 'JAGDALE Seventy Six Paisa Only)
i ergted f::TT t'ﬂf heid wgﬂ for Registered Office: 65/623-K, Muthoottu Royal Towers, Kaloor, Description Of The Immovable Property/ Secured Asset : “All the piece and parcel of the Residential Property bearing
| BUCH COMLANTS, NOF FOF SRy K65 OF G - e Flat No. P0O01, Podium Floor, “A” Wing admeasuring 106.04 Sq. Mtrs. Equivalent to 1141.42 sq. ft. Carpet area of the
| incurred &5 a result of transactions ""i'?;: 2 Kochi, Kerala - 682017 sale building known as “Vedic Heightsq’ (Inclusive o% Balconiesqattached (’ghereto all internal walﬁs and piIFI)ars if any) or
companies, associations or individuzls CIN; UGSS10KLIG38PLL01 2154 GSTIN: 27AABCMS993M IZR _ _ _ - HIC 9 ,
\advertising in its newspapers or GGLD AUET'UN N ﬂTl EE thereabout and bearing C.T.S. No. 163A, (pt) of village Akurli, Taluka Borivali, at Veer Tanaji Nagar, Wadarpada Road No.
| Publications. We therefore recommend |2, Hanuman Nagar, Kandivali (East), Mumbai”. I
| that readers make necessary inguiries Date of Inspection of property: Date Of EMD Deposit: E-Auction Date:
i hefora Endmg any monies or Enlaing himir_r,ln.hnn:h',' grven for the inforrmatien of all concerned, borrowersin 5|.',||5~~|:|I’irI who had pledged their armaments vide Gold loan numbers in rhr!;lmnrh-r:.s whichis .gil.rr'n oy, 23rd Feb 26 11:00-17:00 26th Feb 26 till 5:00 PM 27th Feb 26 11:00 -13:00
into any agreements with advertisers or The auction is for the gold ararments of defaulted custamers whe had failed Lo redearm their cverdue dccounts after repeatad remindecs and baing notified by registersd letters. The auction - - —_— 1
otherwise acting on an advertisement i will e conducted at the respactive bran ches on 23022026 from 10 AM. In case branch aucthon is unsuccassfid on the notified date, tha zame will be conductad via public aection/e-aucton at Mode Of Payment: All payment shall be made by demand draft in favour of “Authum Investment & Infrastructure Limited” payable at
any manner whatsoever, Registered the respective District auction centers on the following dates, in the presenos of approved auctioneers, for recoviring the cutstanding amount, In any case auction processis not completed as Mumbai or through RTGS/NEFT The accounts details are as follows: a) Name of the account: Authum Investment & Infrastructure
| H:-'IEI'E are not accepted in r t box per this schedule, i1 will be contineed on any subsequent date on the same terms and conditions without ary furthes noties, Any change in section date will be displayed at the respactive |Limited CHD A/c b) Name of the Bank: HDFC Bank Ltd., ¢) Account No:- 99999917071983, d) IFSC Code: HDFC000119.
| number advertisement " L TERMS & CONDITIONS OF ONLINE E- AUCTION SALE:-
d | MUMBAI SUBUREAN DISTRICT AUCTION: HUWWTWHIN'EFSIﬁ::lEHFr:-lrl:f;mﬂh;:‘iﬂfﬁﬂﬂﬁ“iﬁg:mﬂﬂHﬁmeHE'WNE-“-" AUCTION DATE: 02.03.2026 1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is
¥ EARMDIWVA I ] B M = Tulili i i i i iti
GOREGALDIN: 11411, 11758, 11857, 119%3, 12083, 12125, MHRE-CHAREKD®: 5170023, S1TI9014E6, 51700054, R1 700358, SI 190456, 5170904 70, 517014580, RITI9048E, 5170905032, 51701507, 5170890533, WlthOUt any kmd Of warranties & mdemmtl?& . . . . . .
For 517090545, 517090546, 517090565, 517090578, 5170505684, 517090611, S17090636, 517090637, 517000549, 517090650, 517090651, 517090565, 517090674, 517090679, 517090681, 517090692, 517090697 2. FMO/Edeetglr'ﬁ};uhﬂﬁ{e%o&egﬁﬁi|i3?e§ nrl,l‘?te E{ﬂd"zﬁu%{'ioe,{ﬁ;gtr'f an;%Sspe\CI;[lI;/ﬁ gﬁ-ggslIma(}/pgon&??;nihglﬁgrvﬁgafrg\lllli?'gz
St ; 51700073, £17000758, 17000816, 5170808219, 517000840, 517000867, 51090801, 517000201, S17080502, - . Ltd. ,» B-109, ; . )
:"\ll‘-’ﬂl'liﬁil'lg imn PALGHAR DISTAICT AUCTION: REUTHOOTTU MINIRINAMCIERS LIMITED, SHOF NO:F4, FIRST FLOOR, DAKWOOD BLALDING. ZND ROAD, AUCTION DATE: 03.03.2026 College, Ellis Bridge, Ahmedabad — 380 006 Gujarat (Contact no. 9265562818/9265562821/19) Support Email -
TENDER PAGES CHEDA NAGAR, STATION ROAD, NALLASOPARA, WEST -800 103, MAHARASHTRA support@auctiontiger.net, Mr. Ram Sharma Mob. 8000023297 Email: ramprasad@auctiontiger.net
. ﬂﬁ:ﬂ:ﬁgﬂ;ﬁ. ::«:.a TH T L I IR S LIMTE SO i B SR R LR EUNDHAR A4 POO AN AT COMLCE SIAROADEASE MAINE - MACTIGH GATE:S8.00 300 3. For further details and queries, contact Authorized Officer: Mr. Harshad Mhatre — (Mob: 7977247189) & Lalit Kamat
Contact et S Bt : ' ' ' — (Mob: 8419982204)
JITENDRA PATIL 4. This publication is also 15 (Fifteen)-30 (Thirty) days’ notice to the Borrower / Mortgagor / Guarantors of the ahove
M * : I H For further information, terms and conditions and getting registered to participate in auction, interested buyers may contact directly fo avction department of Methootiu Mini Financiers said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about hOldlng of auction sale
abhle 0, Lirndted at mallld: auctiond muthoottuminl.com. _ ) _ _ _ on the ahove-mentioned date / place_
9029012015 ol el b bbb it el i sk bbb e PLEASE REFER THE WEBSITE FOR DETAILED TERMS AND CONDITIONS (Use Code: 357439 & 357505 and see the NIT
Lindline No. - I' | i ' ' T Document) hitps://sarfaesi.auctiontiger.net
.k INO. C Place: Kaloor, Autharised Officer, Place: Mumbai
67440215 Date: 06/02/2026. Muthoattu Minl Financlers L. | | pate : 06.02.2026 SDI- Authorized Officer

epaper.financialexpreﬁamﬂ‘. .
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